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Sri Udai Chandani, advocate proposed to file Vakalatnama on behalf of

the petitioner Company.

The present petition is filed as a fresh case under section 252(3)
of the Companies Act, 2013 seeking restoration of its name in the register
of ROC, Kanpur.

Registry is directed to make scrutiny of the case. Further the
petitioner is instructed to serve a spare copy of the present petition to the
Central Govt. Standing Counsel representing the ROC, Kanpur Sri
Krishna Dev Vyas, so as to enable him to expedite the filing of

report/comment of ROC.

The matter to be listed on 12" February, 2018.
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